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Cben Court. 

Centra l Adm i ni s trative Tribunal , 

1'-\ llahabad Be nch , Allahabad . 

Oated: Allahaba d , This The 12th Day of September , 2000 

Co r am :Hon •b l e Mr. Ju stice R . R. K. Trivedi, V.C. 

Hon •b l e Mr. s . Daya l,A.M. 

Ciy il Contampt ApolicAt i 0n No , 47 of 2090 

in 

Orig inal Applicat ion No . 1215 of 1998. 

An i 1 Kumar and other s • • App lic -3nt s . 

Versus 

Uni on of India a nd othe rs • • Resp onrl.ents . 

M ohamrna d Ari f 
s on of Sri Ra f i que Ahmad 
r es i dent of village an~ post Ahmad pur Pawen 
Di stt . Allahaba d . 

• •• App lic ant 

Counsel for the applicant: Sri s . Ahmad , Adv. 

Vs . 

Pradeep K4ma r Gupta, 
Chairma n, 
Rai lway Re crui t ment Boarcl , 

New Annexy Bui l ding , 
D. R .M,Of f ice , Compound , 
Nawa b Yu s uf Roa :! , 
A lla habctd . 

Opr . Pa rty/Cont emner . 

Counse 1 for the Oppo s ite party: Sr i Lal j i Sinha ,Adv. 

Order (O~e n Court) 

(By Hon ' b le Mr. Jus tice R.R.K. Trivedi, v.c.) 

VIe have heard counse l for the applicant and 

Sr i La l j i S inha l earned counsel for the opposite 
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2 . By this . application under section 12 of the 

Contempt of the Courts Act it has bee n stated 
v i nter im \}'-

that/or der datad 2 .12.99 passed in O.A. 1215 of 

1998 has been disobeyed by respondent/Oppos ite 

party by declaring the r esult. of the selection . 

3. We have inte rim order dated 
........ ..,-

2 ~12 J 99 which that the result of the 

selection wol!l'ld be subject to the outcome 
..../" 

of 
' _ _J d.. t h i s O.A. and dct_u.. not in any way restricted the 

declaration of t he r esult • • • or J o1.n1.ng of t he 

se lected c a ndidates. Thus no contempt is ma de out. 

The application is rejected . Not ices issuad to 

the Opposite party are discharged . 

~ 
· Member (A.) 

~~-----\\ 
Vice Cha irman 

Nafees. 
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